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GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 1208-L.- 8th July. 2014.-111e Governor 
having been pleased to order, under rule 66 of the 

Rules of Procedure and Conduct of Business in the 

West Bengal Legislative Assembly, the publication of the 

following Bill , together with the Statement of Objects and 

Reasons which accompantes it,in theKolkata Ga;,ette, the 

Bill and the Statement of Objects and Reasons are 

accordingly hereby published fo r general information:-

Bill No. 16 of 2014 

THE WEST BENGAL UNIVERSITY LAWS 
(AMENDMENT) BILL, 2014. 

A 
BILL 

to amend the Calcurra University Act, 1979, tlze North Bengal University Acr, 
1981, the Burdwan University Acl, 1981, the Vidyasagar University Act, 1981. the 
Kalyani University act, 198 1, the West Bengal State University ( Barasat, North 24-
Parganas) Act, 2007, the Gour Banga University Act, 2007, the Sidho- Kanho-Birsha 
University Act, 2010, the Jadavpur University Act, 1981, the Rabindra Bharati 
University Act, 1981, 1,he Neta,ii Subhas Open Unil ietsity /\et, 1997, rlze Presidency 
University Acl, 2010, the Coochbehar Panchanan Batma University Act, 2012, the 
Km;i Nazrnl University Act, 2012, the Diamond Harbour Women's University Act, 
2012 and tlze Bankura University Ac1, 2013. 
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Short title nm.I 
commcncemenl. 

Amendment of 
West Ben. Act. 
XXXVlll of 1979. 

Amendment of 
Wes1 Ben. Act, 
XXVofl98l. 

THE KOLKATA GAZETTE, EXTRAORDLNARY, JULY 8, 2014 

The West Bengal University laws (Amendment) Bill, 2014. 

(Clauses 1-3.) 

WHEREAS it is expediem to amend the Calcutta University Act, 1979, the North 
Bengal University Act, 1981, the Burdwan University Act, 1981, the Vidyasagar 
University Act, 1981, the Kalyani University Act, 1981 , the Wesl Bengal State 
University (Barasat, North 24-Parganas) AcL, 2007, the Gour Banga University 
Act, 2007, the Sidho-Kanho-Birsha University Ace, 2010, the Jadavpur University 
Act, 1981 , lhe Rabindra Bharati University Acl, 1981 , the Netaji Subhas Open 
University AcL, 1997, the Presidency University Act, 2010, the Coochbehar Panchanan 
Barma Uruversity Act, 20 12, the Kazi Nazrul University Act, 2012, the Diamond 
Harbour Women's University Act, 2012 and the Bankura University Act, 2013, for 
the purposes and in the manner hereinafler appearing: 

It is hereby enacted in the Sixty-fifth Year of lhe Republic of India, by the 

Legislature of West Bengal, as follows:-

1. (I) This Act may be called tJ1c West Bengal University Laws (A mendment) 
Act, 2014. 

(2) ll shall come into effect at once. 

2. In the Calcutta University Act, 1979, for clause (c) of sub-section ( I ) or 
section 8, tbe following clause shall be substituted:-

.. (c) The Search Committee shall be constituted in the following manner:-

(i) an academician, not below the rank of the Vice-Chancellor of a 
Central or Stare-aided University or the Director of a National 
institute or higher learning, to be nominated by the Chancellor in 
consultation with the Minister, and such nominee shall be the 
Chairperson of the Committee; 

(ii) an academician, not below the rank of a Professor of a Central or 
State-aided University or National institute of higher learning, to 
be norrunated by the Stale Government; 

(iii) an academician not below the rank of a Professor of a Central or 
Slate-aided University or National institute of higher leaming, to 
be nominated by the Senate: 

Provided that the nominees, as mentioned under sub-clauses ( i). 
(ii) and (iii) shall not be the persons associated with the concerned 
University for which the Search Committee is constituted.''. 

3. lo the North Bengal University Acl, 1981 , for clause (c) of sub-section (I) of 
section 9, the following clause shall be substituted:-

" (c) The Search Committee shall be constitu ted in the following manner:­
(i) an academician, not below the rank of the Vice-Chancellor or a 
· Central or ·state-aided University or the Director of a National 

institute of higher learning, to be nominated by the Chancellor in 
consultation with the Minister, and such nominee shall be the 
Chairperson of the Committee; 
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THE KOLKATA GAZETTE, EXTRAORDlNARY, JULY 8. 2014 

The West Bengal University Laws (Amendmefll) Bill, 2014. 

(Clauses 4, 5.) 

(ii) an academician, not below the rank of a Proressor of a Central or 
State-aided University or National institute of higher learning, to 
be nominated by the State Government; 

(lii) an academician not below the rank of a Professor of a Central or 

State-aided University or National institute of higher learning, to 

be nominated by Lhe Court: 

Provided that the nominees. as mentioned under sub-clauses (i). 
(ii) and (iii) shaJJ not be the persons associated with the concerned 
University for which the Search Committee is constituted.". 

4. In the Burdwan Un1versity Act, 198 l, for clause (c) of sub-section ( 1) of 
section 9, the roI1owit1g dause sJiail be substituted:-

.. (c) The Search Committee shall be constituted in the following manner:-

(i) an academician, not below the ra11k of the Vite-Cbanccllor of a 
Central or State-aided University or the Director of a National 

institute of higher learning, lo be nominated by the Chancellor in 

consultation wjth the Minister, and such nominee shall be the 
Chairperson of the Committee; 

(ii) an academician, not below the rank of a Professor or a Central N 

State~aided University or NationaJ institute of higher learning, lo 
be nominated by the State Government; 

(iii) an academician not below tbe rank of a Professor or a Central or 

State-aided University or National institute of higher learning. to 
be nominated by the Court: 

Provided that the nominees, as mentioned under sub-clauses (i), 
(ii) and (ui) shall not be the persons associated wit11 the l'.oncerned 
University for which the Search Committee is constituted.". 

5. In the Vidyasagar University Act, 1981 , for clause (c) or sub-section ( I) or 
section 9, the following clause shall be substituted:-

., (c) Tbe Search Committee shall be constituted in the following manner:-

(i) an academician, not below the rank of the Vice-Chancellor of a 

Centn\l or State-aided University or the Director of a National 
institute of higher learning, lo be nominated by the Chat1cellor in 

consultation with the Minister, and such nominee shall be the 
Chairperson of the Commillee; 

(ii) an academician. not below the rank of a Professor of a Central or 
State-aided University or National institute of higher learning, to 

be nominated by the State Government; 

(iii) an academician not below the rank of a Professor of a Central or 

State-aided Universiry or National institute of higher learni ng, LO 

be nominated by the Court: 

Provided that the nominees, as mentioned under sub-clauses (i), 
(ii) and (iii) shall not be the persons associated with the concerned 

University for which the Search Committee is constituted." . 

3 
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THE KOLKATA GAZETTE, EXTRAORDINARY, JULY 8, 2014 

The West Bengal University Laws (Amendment ) Bill, 2014. 

( Clauses 6-8.) 

6. In the Kalyani University Act, 1981, for clause (c) of sub-section ( l) of 
section 9, the following clause shall be substituted:-

" (c) The Search Committee shall be constituted in the followjng manner:-

(i) an academician, not below the rank of the Vice-Chancellor of a Central 
or Stare-aided University or the Director of a N ational insti tute of 
higher learning, to be nominated by the Chancellor in consullarioo 
with lbe Minister, and su<:h nominee shall be the Chairperson of the 
Committee; 

(ii) an academician, not below the rank or a Professor of a Central or 
State-aided University or National institute of higher learning, to 
be nominated by the State Government; 

(iii) an academician not below the rank of a Professor of a Central or 
State-aided University or National institute of higher learning_ to 
be nominated by the Court: 

Provided that the nominees, as mentioned under sub-clauses (i), 
(ii ) and (iii) shall not be the persons associated with the concerned 
University for which the Search Committee is constituted.". 

7. In the W est Bengal Stare Un iversity (Barasat. Nortb 24-Parganas) Acl. 2007, 
for clause (c) of sub-section (I) of section 9, the following clause shall be substituted:­

" (c) The Search Committee sllalJ be constituted in the following ma.nner:-

(i) an academician , not below the rank of the Vice-Chancellor of a 
Central or State-aided University or Lbe Director of a National 
institute of higher learning, to be nominated by lbe Chancellor in 
consultation with the Minister. and such nominee shall be the 
Chafrperson of the Committee; 

(ii ) an academician, nol below the rank of a Professor of a Central or 
State-aided University or National institute of higher learning,, to 
be nominated by the State Government; 

(iii) an academician not below the rank of a Professor of a Central or 
Stale-aided University or National institute of higher learning. co 
be nominated by the Court: 

Provided that the nominees, as mentioned under sub-clauses 
(i). (ii) and (iii) shall not be the persons associated with the 
concerned Uni versity for wh ich the Search Committee is 
constituted.". 

8. In the Gour Banga Uni versity Act, 2007, for clause (c) of sub-section (1 ) of 
section 9, the following clause shall be substi tu ted:-

" (c) The Search Comminee shall be constituted in the followi ng manner:-

(i) an academician, not below the rank of the Vice-Chancellor of a 
Central or State-aided University or the Director of a Natio nal 
institute of higher learning, to be nominated by the Chancellor in 
consultation with the Minister. and such nominee shall be the 
Chrurperson of the Commiuce; 

(ii) an academician, not below the rank of a Professor of a Central or 
State-aided University or National institute of higher learning, to 
be nominated by the State Government: 

(iii) an academician not below the rank of a Professor of a Central or 
Stale-aided University or National institute of higher learning, to 
be nominated by the Court 

Provided that the nominees, as mentioned under ~ub-clauses (i), 
(ii) and (iii) shall not be the persons associated with the concerned 
University fo r which tbe Search CommitLee is constituted.':. 

[PART [V 
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The West Bengal University Laws (Amendment) Bill, 2014. 

(Clauses 9-11.) 

9. [n the Sidbo-Kanho-Birsha University Act, 20 LO, for clause (c) of sub­

section ( I) of section 9, tJ1e following clause shall be substituted:-

" (c) The Search Committee shall be constituted in the folJowing manner:-

(i) an academician, not below the rank of the Vice-Chancellor of a 

Central or State-aided University or the Director or a National 

institute of higher learning. to be nomfoated by the Chancellor in 

consultation with the Minister, and such nominee shall be the 

Chairperson of the Committee; 

(ii) an academician. not below the rank of a Professor of a Central or 

State-aided University or National institute of higher learning, to 

be nominated by the State Government; 

(iii) an academician not below the rank of a Professor of a Central or 

State-aided University or National institute of higher learning, to 

be nominared by the Coun: 

Provided that the nominees, as mentioned under sub-clauses (i ). 

(ii) and (iii) shall not he the persons associated with the concerned 

University for which the Search Committee is constituted.". 

10. In the Jadavpur UniversiLy Act. 1981 , for clause (c) of sub-scclion (1) of 

seclion 9, Lbc following clause shaJl be substituted:-

.. (c) The Search Committee shall be constituted in the following rnanne[ :-

( i) an academician. not below the rank of the Vi<:e-Chancellor of a 

Central or State-aided University or the Director or a Nmional 

institute or higher learning. to be nominated by tJ1e Chancellor in 

consu ltation with the Minister, and such nominee shall he the 

ChairpeTson of the Committee; 

(ii) an academjcian, not below the rank or a Professor of a Central or 

State-aided University or NationaJ institute of higher learning, to 

be nominated by the State Government; 

(iii) an academician not below the rank of a Professor of a CentraJ or 

State-aided University or National institute of higher learning, to 

be nominated by the Court: 

Provided that the nominees, as mentioned under sub-clauses (i), 

(ii) and (iii) shall not be the. persons associated with the concerned 

University for which the Search Committee is constituted.". 

Amendment of IL lo the Rabindra Bharati University Act, 1981, for clause (e) of sub-section ( I) 
Wesl Ben. Act, 
xx:xv1 of 1981. of section 9, the fo llowing clause shall be substituted:-

" (c) The Search Committee shall be constituted in the following manner:-

(i) an academician, not below the rank of the Vice-Chancellor of a 

Central or State-aided University or the Director of a National 

institute of higher learnjng, to be nominated by tJ1e Chancellor in 

consultation with the Minister. and such nominee shall be the 

Chairperson of the Committee; 

5 
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THE KOLKATA GAZETTE, EXTRAORDINARY, JULY 8, 2014 

The Wesr Be11gal University Laws (Amendmem) Bill, 2014. 

(Clauses 12, 13.) 

(ii) ao academician. uot below the rank of a Professor of a Central or 

State-aided University or National institute of higher learning, Lo 
be nominated by the State Government: 

(iii) an academician not beJow the rank of a Professor of a Central or 

State-aided University or National institute of higher learning, co 
be nominated by the Court: 

Provided that the nominees, as mentioned under sub-clauses (i), 
(ii) and (iii) shall not be the persons associated with the concerned 

University for which the Search Comminee is constituted.". 

12. In the Netaji Subbas Open University Act, 1997, for clause (c) of sub­

section ( IJ of section 10, the following clause shall be substituted:-

" (c) The Search Committee shall he constituted in the following manner:-

(i) an academician. not below the rank of tbe Vice-Chancellor of a 
Central or State-aided University or the Director of a National 

institute of higher learning, to be nominated by the Chancellor in 

consultation with the Minister, and such nominee shal l he the 

Chairpcnon of the Committee: 

( ii) an academician. not below the rank of a Professor of a Central or 
State-aided University or National institute or higher learning, to 
be nomfoated by the State Government: 

(iii) an academician not below the rank of a Professor of a Central or 

State-aided University or National institute of higher learning, to 
be nominated by the Executive Council: 

Provided that the nominees. as mentioned under sub-clauses (i). 

(ii) and (iii) shall not be the persons associated with the concerned 
University for which the Search Committee is constituted.''. 

13. ln the Presidency University Act, 2010, for clause (c) of sub-section ( l) of 

section 8, the following clause shall be substit11ted:-

.. (c) The Search Committee shaJI be constituted in the following mauner:-

(i) an academician, not below the rank of the Vice-Chancellor of a 

Central or State-aided University or Lhe Director of a National. 

institute of higher learning, to be nominated by the Chancellor in 

consultation with the Minister, and such nominee shall be the 
Chairperson of tJ1e Committee; 

(ii) an academician, not below the rank of a Professor of a Central or 
State-aided University or National instilutc of higher learning, to 

be nominated by the State Government; 

(iii) an academician not below 1he rank of a Professor of a Central or 

State-aided University or National institute of higher learning, tq 
be nominated by the Governing Board: 

, Provided that the nominees, as mentioned under sub-clauses (i), 
(ii) and (iii) shall not be the persons associated with the concerned 

University for whi1.:h the Search Committee is constituted.". 

[Pi\RT IV 
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The West Bengft/ Universiry Laws (Amendment) Bill. 2014. 

(Clauses 14-16.) 

14. ln the Coochbehar Panchanan Barmu University Act, 20 L2, for clause (c) or 
sub-section ( I ) of section 9, the following clause shaJI be subsiiLuted:-

.. (c) The Search Committee shall be constituted jn the followi ng manncr:-

(i) an academician, not below the rank of the Vice-Chancellor of a 
Central or State-aided University or rhc Director of a National 
institute of higher learning, to be nominated by the Chancellor in 
consultation wiLb the Minister. and such nominee shall be the 
Chairperson of che Committee: 

(ii) an academician, not below the rank of a Professor of a Central or 
State-aided University or National institute of higher learning, to 
be nominated by the State Government; 

(iii) an academician not below the rank of a Professor of a Central or 
State-aided University or Nalional institute of higher learning, to 
be nominated by the Court: 

Provided that the nominees, as mentioned under sub-clauses (i). 
(ii) and (iii) shall not be the persons associated with the concerned 
University for which the Search Committee is constituted.". 

15. In the Knzi Nazrul University Act, 2012. for clause (c) of sub-section (1) o[ 
section 9, the following clause shall be substituted:-

" (c) The Search Committee shall be constituted in the following manner:-

(i) an academician, not below the rank of the Vice-Chancellor of a 
Central or State-aided University or the Director of a National 
institULe of higher learning. to be nominated ~y the Chancellor in 
consultation with the Minister. and such nominee hall be the 
Chairperson of lhe Comminee: 

(ii) an academician. not below the rank of a Professor or a Central or 
Slate-aided University or National institute of higher learning. to 
be nominated by the State Government; 

(iii ) an academician not below the rank of a Professor of a Central or 
State-aided Universi ty or National institute or higher learning, to 
be nominated by the Court: 

Provided that the nominees, a mentioned under sub-clauses (i), 
(ii) and (iii) shall not be the persons associated with the concerned 
University for which the Search Committee is constituted.''. 

16. [o the Diamond Harbour Women's University Act.2012, for clause (c) of 
sub-section (l) of section 9, the following c lause shall be substituted:-

" (c) The Search Committee shall be constituted in the following manner:-

(i) an academician, not below the rank of the Vice-Chancellor of a 
Central or State-aided University or the Director of a National 
institute of higher learning, to be nominated by the Chancellor in 
consultation with the Minister, and such nominee shall be the 
Chairperson of the Committee; 

(ii) an academician, not below the rank of a Professor of a Central or 
State-aided University or National institute of higher learning, to 
be nominated by the State Government; 

(iii) an academician not below the rank or a Professor of a Central or 
State-aided Univcrsiry or National institute or higher learning, to 
be nominated by the Court: 

Provided that the nominees, as menrioned under sub-clauses (i), 
(ii) and (iii) shall not be the persons associated with the concerned 
University for which the Search Committee is constituted.''. 
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Amendmem of 
West Ben. Act. 
XJX of2013. 
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The West Bengal University Laws (Amendment) Bill, 2014. 

( Clause 17. ) 

17. In the Bankura University Act, 2013, for clause (c) of sub-section (l) of 
section 9, the fo!Jowing clause shall be substituted:-

" (c) The Search Committee shall be constituted in rhe following manner:-

{i) an acadenucian, not below the rank of the Vice-Chancellor of a 

Central or State-aided University or t11e Director of a National 

institute of higher learning, to be nominated by the Chancellor in 

consullalion with th_e Minister, and such nominee shall be the 

Chairperson of the Committee; 

(ii) an academiciah, not below the rank of a Professor of a Central or 
State-aided University or National institute of higher learning, to 

be nominated by the State Government; 

(iii) an academician not below the rank of a Professor of a Central or 

State-aided University or National institute or higher learning. to 

be nominated by the Court 

Provided that the nominees, as mentioned under sub-<.:lauscs (i), 

(i.i ) and (iii) shall not he the persons assrn.:iated with the concerned 

University !'or which the Search Committee is constitmed."'. 

STATEMENT OF OBJECTS AND REASONS. 

It has been proposed to amend the various Universities Act in the State or West 
Bengal so far it relates to the constitution of Search Committee for the purpose of 
appointment af tbe Vice-Chancellors in various State-aided Universities in such a 

way so that the Educationists of higher exceJJence are included in the Search Committee 
with a view to recommending the names or the persons lo be appointed as 

Vice-Chancellor of lhc various State-aided Universities. 

2. The Bill has been framed with the above objects in view. 

3. There is no financial implication involved in giving effect to the provision of 

the Bill. 

KOLKATA, PARTHACHATTERJEE, 

The 8th J1dy, 2014. Member-in-charge. 

[PART rv 

By order of the Governor, 

MALAY MARUT BANERJEE, 
Secy. to the Govt. cl West Bensat, 

Law Department. 
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